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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 10th Jaruary, 2012

section 34 of the National Highways Authority of India Act, 1988 (68 of 1988), the Central

S GS.R. 5(E).—In exercise of the powers conferred by clause (a) of sub-section (2) of

- Government hereby makes the following rules further to amend the National Highways -
- Authority of India (the term of office and other conditions of Service of Members) Rules,

2003,enam_cly:-

1. (1) These rules may be called the National Highways Authority of 'Incllia (the term of
) office and other conditions of Service of Members) Amendment Rules, 2012. .

(2) They shall come into force on the date of their publication in fhe Official Gazette.

-2, In the National Highways Authority of India (the term of office and Gther conditions
. of Service of Members) Rules, 2003 (hereinafter referred to as the said rules), for rule 3, the

following rule shall be substituted, namely:- =

post of Chairman unless he, -

s, Qualification f(;r appointment as Chairman, (1) A person shaki not be qualified for the

(a) is holding or has held on regular basis the post of Secretary to the Government of
India or Additional Secretary to the Government ‘of India for at Teast two years, or
equivalent; or S - : . :

M) is ot has been a full-time Director on the Boardl of a Schedule ‘A’ Central Public

Sector Undertaking notified as such by the Department of Public Sector Enterprises
engaged primarily in infrastructure including infrastructure finance; or

(¢) is or has been 4 chief executive officer or Director or holding an equivalent position in

- a public or private sector infrastructure entity or an entity engaged in infrastructure
finance, having a net worth of not less than two thousand croré rupees,

and has professional knowledge and experience. of dealing with | infrastructure and

-finance:

" Provided that any person from the entity referred to in élause'(c) shall be considered

for the post of Chairman only after cooling off period of two years after he had -

resigned from his job from the entity having dealings with the National Highways
Authority of India. ' ' )

(2) The appointment of the Chairman shall be made after obtaining - _tlic'

recommendations of a Search Committee consisting of -
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(2 the Cabinet Secretary - Chaitperson; -
_(b) the Sécretary, Ministry of Roadeansport and HighWaYs | - Member;
| (c) the Secretary Planmng Commlssmn N R . Member;. o
| - (d) the Director, Indlan Institute of Managernent Ahmedabad or - Mémbeﬂ
- Bangalore or Kolkatta or Indore or Koz;kode or Lucknow BER
-(e) : the Chairman-cum-Managing Director, Indian Inﬁ'astructure' - Mer'nﬁer..

. “Finance Corporation Limited or State Bank of India.or Pun_]ab o
National Bank or Bank of India or Bank of Baroda -

3. " Inthe said rules, in rule 5, for sub-rule (1), the followmg sub-rule shall bc substltuted
‘ namely - | | B

S (l) The Chairman sha]l hold office as such for a term of three years from the date on
which he enters upon his ofﬁce and shall be eligible for re-appomtment for a further term of e
two years :

: Prov1ded that no Chamnan shail hold office as such after he has attained the a a of
C s:xty-ﬁve yea.rs v ‘ -
_ [F.No, A-12025i35/2008-E-II (B)]

. RAGHAV CHANDRA, 1. Secy .
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Note :» The principal rules were published vide number G.S.R. 507(E), dated the 23™ June -

. 2003 and subsequently amended vide number G.S.R. 631(E), dated the 12" Octobe§3006 T

number G.S.R. 549(E), dated the 24" July, 2009, number G.S.R. 711 (E), dated e 30"

: September 2009 and number G.SR. 483(E), dated the 8" June, 2010,
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